FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
~ . (Liquidation-RProcess) Regulations, 2016) - .

| FOR THE ATTENTION OF THE STAKEHOLDERS OF NEEL MOTORS LLP

4

Sl. No. PARTICULARS DETAILS
1. Name of corporate debtor NEEL MOTORS LLP
2. Date of incorporation of corporate debtor | 13/05/2016
3. Authority under which corporate debtoris | RoC-Pune
incorporated / registered
4. Corporate Identity No. / Limited Liability AAG-3643
Identification No. of corporate debtor
5. Address of the registered office and Sr. No. 80/2/5, 80/2/4, 80/2/3, Jaymala
principal office (if any) of corporate debtor Business Centre, E Wing, Mouje, Manjari
BK Pune, Maharastra- 412307
6. Date of closure of Insolvency Resolution 1.04.2022
Process
7. Liquidation commencement date of 01.04.2022 (Copy of order was
corporate debtor received on 06.05.2022)
8. Name and registration number of the Mukesh Kumar Gupta
. insolvency professional acting as liquidator | |BBI/IPA<001/IP-P00207/2017-18/10407
9. Address and e-mail of the liquidator, Mukesh Kumar Gupta
as registered with the Board 171 Sita Ram Apartment 102 IP Ext,
New Delhi - 110092
E-mail: guptamii@gmail.com
10. Address and e-mail to be used for Add: D-54, First Floor, Defence
correspondence with the liquidator Colony, New Delhi-110024
liquidation.neelmotors@gmail.com
11. Last date for submission of claims 06.06.2022 (30 days from the copy

of order of Liquidation commencement
date was received i.e 06.05.2022)

Notice is hereby given that th
the commencement of liquida

received on 06.05.2022).

The stakeholders of Neel Motors LLP are hereby called upon to submit their claims with proof
onorbefore 06.06.2022, to the liquidator at the address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by postor by electronicmeans,

Submission of false or misteading proof of claims shall attract penalties. Name and signature
of liquidator. {7

Date :07.05.2022

Place : New Delhi

e National Company Law Tribunal Mumbai Bench has ordered
tion of the Neel Motors LLP on 01.04.2022 (Copy of ordr was

A~
Mukesty Kumar Gupta
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PUBLIC NOTICE

Motice is hereby given that | am reguired to investigate the title of
Shakuntala Basavara] Revashetti and Veena Basavaraj
Revashetti R/at: Bangalore South 560076, Shakuntala Basavaraj
Revashetti and Veena Basavaraj Revashetti are the Owners o
the Land bearing Survey No, 31/1/3 area 00 Heclare 09.27 Aar |.e.
927 sq. mirs. and Survey No. 31/1/57 area 00 Hectare (4.72 Aar i.e.
472 sq. mirs at Village Kharadi, Tal. Haveli, Dist. Pune and jointly
bounded as East: 12 fi. Road, and Survey No.32/2 South: Survey
MNo.32/3 and 27/1/2+2, West: Survey No.31/1/28, North: 12 ft. Road.
Any persons having any claim by way of Sale, mortgage, lease, lien,
gift, easement, exchange, possession, inhertance, court case
succession or otherwise howsoever in respect of the same are
requirad o intimate the same in writing (o the undersigned together
with documents in support thereof within 15 days of publication of
this notice, failing which all such claim. if any, shall be deemed to
Eave been waived and/or abandoned.
une
Date: 06/05/2022. Nitin G. Ombale, Advocate
Flat No. 4, Omshankar , C.T.5. No. 896/1, Raviwar Peth,
Pune — 411002. Mobile 3822196328

dratel d (

| B e syndicate |

Solapur Majrewadi (Hotgi Road ) Branch,

Canara Bank

Plot No. 1A, "Balaji Heights", Oppo Kinara Hotel, Hotgi Road,
Tal. North Sclapur, Dist : Solapur 413003
Ph. 0217-2600863 /9423585209, Email : cb15432@canarabank.com

Possession Notice [Section 13(4)] (For Inmovable Property)

PUBLIC NOTICE

I, Mr. Chandrakant Uttamchand Phade
owner of residential property NA Survey
Na. 1771, AlpMelapur, Tal- Malshiras,
Dist- Solapur, admeasuring 500 sq mir,
[ R}, purchased on 06/05M1981. | have
laminated original title deed. |, intend to
|create a charge viz. Mortgage or
(otherwise, for availing a Loanicradit
|facility on the basis of the Laminated
orginal Title deeds, from The State Bank
of India Agri Commerceal Branch, Kharadi
Puna. | wish fo create charge on tha
abave property for availing a loan! credit
facility from State Bank of India, Agri
Commercial Branch Pune. (Contact
Mr. Dhiraj Kumar - +9193309 58318).
|Any person/s having any claims/
{objection fowards the said relevant
property, the same shoukd be lodged with
the intending party and also with the
|above stated branch of State Bank of
{ Indizwithen 15 days of publication ofnofice.

T i | ¥ e — -
PUBLIC NOTICE
Mobice 1= hereby gven that Rupchand Mangalal Borana and Leela Bupehand Borana
ra: Borana Aparment | 173, Tadiwala road, canap, Pune — 4 11001 are the joind owners
aof Flat Mo, 602 admeasuring #3.65 sq. mirs., buili-up and adjoining terrace
;ldn;,-l_!i,l.",ltTrljg | W, h ). mibrs,, on the & floor i wing 1 :|.|-::-11]_5l.'|.'i||| covered car p.'lrlc a3,
-1 7 admeasuring 1242 5q. mitrs., in the project krown as Windwards in Windwards
Co-operative Housing Seciety Limited, constructed on Survey No.
194524 104/ 5/ 342360 1+ 236/ 1A 23T242 3708, simated at Wakid, Taluka Mulshi
Dristrict Pume (hereinafier referred to as the “Said Flat™). Bupchand Mangilal Borana
amd Lecla Rupchand Boerana have purchosed the sad flag from Rainadesp Suresh
Iiiljal'rl: ar el _I:,-'J_'-Ii il |:|in;|n:p |-!,:_|.j1|'rk.:|'r vide .l"'.ilT-ﬂl,."HHJl‘ll 1o Sale dated 06,12, 2007 sl
Deed of Assignment dated 03002018 which are registered in the office of Sub
Registrar Haveli Mo, 18 at 5r. Mos. 179322017 and 93/201 8 respectively. Ratnadeep
Suresh BEajurkar and Jvon Rainsdeep Bajurkar purchased the sad (i from Witin
Shrivastava vide Deed of Assignment dated 12002002 which is registered in the
affice of Sub Registrar Haveli Mo, 14 at Sr Mo, 846202002, Nitin Shoivastava had
purchased the sand fat from Mis, Tvagn and Rameshwar Developers vide Agreement
dated 08,04 208 which is registerad in the office of Sub Registrar Haveli Mo, # at S
Mo 32712008, Bupchand Mangilal Borana and Lecla Bupchand Bornna intend to sell
the zad Flat o my =liem Hupl.'h.anﬂ "r‘EiITI-L_'“itI Bornna and Leala F!uru.' haind Borana
have informed my client that the original Agreement dated 0504, 2008 in respect of the
sald property executed by M5 Tyagi and Bameshwar Developers i Favour of Nitin
Chrvastava which 1s rl..'gixl:l.:n.:d m the office of Suh H:.:Ewl'r:l'r Favel Mo, 8 a1 51 Ma,
327122008 alongwith its original registration receipt and original Index 11 35 051 and
misplaced and not in their custody, Rupchand Mangilal Borang and Leela Rupchond
Borana has assored iy cliemt thal excepl fior the I.;I'Iiltl_ﬂ;_! al L0 Bamk, the sad Flat iz
free from all encumbrances and they have clear amd marketable title to the same. Hence
any person's having any claim in the sawd Property by way of sale, mortgage, exchange,
aifl, lease, will, possession or otherwise, or having any nght / iterest in the suid
Progearty should inform me on address given below within 10 days from the date of
publication of this notice, farling which it shall be presumed that the said Flat 15 free
from encumbrances and charge of any nature and my chient shall complete the

SUNDAY, MAY 8, 2022

FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the II'IEI:II'-'E'.'IE% and Elar!krup'lcE doard of India
(Liquidation Process) Reguiations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
NEEL MOTORS LLP

Relevant Particulars

1. Name of corporate febior | NEEL MOTORS LLP
¢ | Date of incorporation of corporate. | 13052016

| debior !
3. | Autharity uader which comporale An-<Puns

| debior s incomporated | reglstered
4 | Corporate Identily Mo. [ Limied Liabiity| AAG-3643

| HenSication No. of corporate debior |
& | Address of the registered office and

principal office (il army) of camparals

| S No. A0/2/5, 80724, 80003, Jaymala Business |
Centre, E Wing. Mowe. Manjar Bk Pune,

| debaor | Manharasira- 412307 |
B.: Date of closund of Insodency 1.04 X322
| Respiutian Frocess | |
1. | Ligusdation commencement date of | 071.04.2022 {Cogy af arder was rceived on
__| Corparate debiloe [06.05.2022)
B. | Name and regisration number of the | Mukesh Kumar Gupla |
insoivency professional acting as IBELPA-O0 #-POOXT 20 7- 1810407 |
| Fquidator . |

8, | Address and e-mail of the bguidatar,
as registered with the Board

Miukash Burma Gupta

171 Sita Ramn Apartment 102 Ext,
Mew Delnl = 110092

| E-rmail; guptam 1ggmail.com
A D-54, First Floar, Defence Colony i
Wi Delhi-110024

107] Addess and e-mail 1o be used Tor
cofTRspondence with the liquidatar

kquidation. mdmrinrsﬁgrnml GO

WHEREAS the u.m:larsig_nad t?emg the Authcrized Officer of the Canara Bank, under the Sacuritization transaction of purchase of the said Flat and thereafter no claim of any nature shall be 17 Last dae Tor submission of claims | 06,06.2022 (30 days from the copy of order of
ﬂl'lﬂ HEGDHHFUE*IGI‘I I:I' FIITHFIGI-E1 JE'|5531 Hnd Eﬁ[ﬂrﬂ-EmEH1 E‘r EEEH nt}l' l‘n'E I"Eﬁt -l‘!'-l:-t = Eﬂﬂ'z I:J‘!'-Gt 5" {!'f EWI?} ExPREss b|n|_-|'|ng Onmy cleent oron thie spid Flat sa ._ka Fﬂ -“l L":Iuda'"-un cormmencamanl date was recaived i8
(hereinafter referred to as “the Act™) and in exercise of powers conferred under Section 13(12) read with rule rlnmm;ﬁ'u 22 _ : : 06,05 2022} : ]
3 of Security Interest {(Enforcement) Rules, 2002 issued a Demand Notice calling upon the Borrowers to repay Pume Offlce No. 1, First fioor, Ramdhaw] Complex, Neice i hereby E'“E"r}hﬂtﬁﬁ.”“ﬁﬁz a";"lﬁnﬁ' L“ﬁ;"l“‘g?l' 5‘1“'2“”"2“2“ EEE_' nch ":";ﬂ{““’*'d
the amount mentioned in the Notice and interest within 60 days from the date of receipt of the said Notice above Rupee bank, Satara main road, Pune-411037 HIE LT CSTRGA T Rt 00 11 el NS O - e iy e e s
P - e Date : 08/05/2022 Ph. No. +91-99226-79776,/89990-72456 recenved on 06.03.2022).
The Borrower having failed to repay the amount, Notice is heraby givan to the borrower and the public in E- NVl itveiriingriamis s soms The stakehoiders of Neel Mators LLP are hereby called upon to submit their claims with proof
enaral that the undersignad has taken Possession of the Praperties describad herain balow in tha . : anaripetare Do.Uo. ,tatne liguedator at the agdress mentoned aganst tem ko 10,
q h ] P f Prop h before 06062022 li ed item Mo 10
exercise of the powers conferred on him/er under Section 13(4) of the said Act read with rule 8 & 9 of the The financial crediars shall submit their claims with proof by iecironec means ondy. All other
Soiid Hithos i ediras risiitinad detis. Every ;Ledm:lrs. may sulbimit the claims withthe nrnnfln persomn, by postaor by electranic rrre_arls.. ;
The Borrowers in particular and the Public in general are hereby cautioned not to deal with the properties ufl?umuziiﬁ ol false ar miskading proof of claims shall attract penalties. Name and signature
and any dealings with proparties will be subject to the charge of the Canara Bank, for an amount Sy
mentionad balow and Interest thereon, Mon day & Mukash Kumar Gupla _
The borrower's attention is invited to provisions of sub-saction (8) of section 13 of the Act |, in respect of time VME and place: (17 05,2022, New Dellw [
available, fo redeem secured assets
o = Date of =
No. Name of the Description of Demand Notice | Ouistanding ThurSday n # mye : I q Pnb :
S Property Rt : : dona Simers das | 0 pumab notional bank
Date of h =
Possession Th e I n d i an e - )
1| Borrower: ~|Flat No. 2, Ground Floor, Citizen|  2qg2f2022 |Rs. 1208811.43 Corporate Office: Sector-10, Dwarka, New Delhi Circle SASTRA- Kolhapur 118217, Ground Floor, Rajarampuri,
Mr. Bashir Kashim|Apartment, City Survery No. (Rupees Twelve 4th Lane, Takala, Kolhapur, Maharashtra-416008 Emall id: cs8264@pnb.co.in
Shaikh 352 ASAAZ, Railway Lines, 02/05/2022 Lakh Eight
Solapur — 41300, Admeasruing Thousand Eighl EX P R E S S POSSESSION NOTICE (For Immovable prope
47.32 Sq. Mtr (401.58 Sq. Ft), Nama Hundred Eleven [HI.IIE E“I of EHHM]' / Interest |Enfmcement] Rules EﬂﬂZ]
. i i i and Paise For
ﬂEqu::;“:rrief?'ﬂra rl;zsél ;r:t %Eﬂﬁn Three {:-:1I3.r] ang [¥hereas, Punjab MNational Bank_.n!-utr'r:-r._zed Officer of Punjab Natlonal Bank ur_'-:ﬁer the: Sau:uritls_atam. Reconstruction of Financial Assets and En_fﬂrc:emantnf
Snace Towards South —Flat Na. 1 imarest thereon. acunty Interest Act, and in exercise of the powers conferrad under section read with Rule 3 of the Security Interest [Enforcament) rules :
pace. . h Securty Interest Act, 2002 and of th conferred under section 13 (2) read with Rule 3 of the Security Interest (Enf ) rules 2002
Towards West — Open Space, & issued a demand nofice on the date mentioned against accountborrower and siated herein below calling upon the obligants to repay the amount slong withupto
Towards North —-Open Space date interast within 60 days from the date of notice/recaipt of the said notica.
2 | Borrower : Piot Mo. C-125. Chincholi MIDC, Tal. 28/01/2022 Rs RE0D93ZT.65 The borrower having failed to repay the amownt, nobice is hereby given ta the borrowers and the public in genaral that the undersigned has takan possession of
M/s. Pratibha Extrusion | Mohol, Dist. Solapur, Mame of (Rupees. Eighly LO KS ATTA the properties describad herein below n exercise of powers confemred on him under Section 13(4) of the said Act read with Rule 8 of the said rules on the dates
(Prop. Late Shri|Owner -Ehr_i Subhash F"r:anh_akar 04/05/2022 Five Lakhs Mine menfioned against each account. The barrower in particular and the public in general is heraby cautioned not to deal with the below properties and any dealings
Subhash Prabhakar|Date Proprietor of M's Pratibha Thousand Three with the properties will be subject to the charge of Punjab National Bank for an amount as mentioned herein below plus future interest & cost thereon w.e £, the
Date), Late Shri.|Extrusion, Boundaries-East-Flol Hundred Twenty dates mentioned against each accountborower till realization The bormower/mortgagor iguarantors is invited 1o provisions of section 13(8) of the SARFAES
Subhash Prabhakar| C-128, West - MIDC Road, North- Seven and Paise . i ham i e e g
Date through his legal| PIo! C-126. South-Flot C-124 Sixty Five Only) For Advtg detaild {, 2002 in respect of the lime available 1o the to redesm the secured assats.
hilre and interest ﬁr- Name of Mame of the Account! | pate of Demand Notice | Fﬂ-liE of | Description of mortgaged P Hha:ll‘ﬂ 'D;
: 0, ESEESIoN i uthorize
1) Smt. Meera Subhash Fiicrou Branch Borrawer “Total outstanding amount | 82t proparties Officers
. Ll " - 2 2 i
Date, Z) Shri. Vikrant contact: 1| 400400- Mr. SHRIKANT 30.00.2021 (2052005 |".'Iurlgaga of Land with 2 bungaicws Hiereon in property bearing | -
Purva Subhash Date 67241000 MAPUSA KESARKAR firther Wibareat umd el _.fjwd B [anﬂmung 0-42:0 HR) of propesty rg*umn as '
- |r€L|HEAEHE TEMB. 5 MNa. 881 {Par). Village Saleli Bhadshi
Date : 02/05/2022 & 04/05/2022 Authorised Officer, | Taluka Dodamarg, Distt Sindhudumg, belenging toMr, Sheikant R
Place : Solapur Canara Bank | Kesarkar and Sanjay B Kesarkar, bounded by
PLOT & PLOTE
EAST| Property belonging o Pict B of the same
Z Pimpri Chinchwad Sahakari Bank Maryadit, Pimpri | Rajaram Kurba_ property
1‘? 2 Head Office: “Shama Arcade”, .M. 111, Main Raad, Kalewadi, me L Alﬁﬁgﬁp‘:&d“v:'ﬁ;ﬁﬁ:;;ﬂ%?gi} WEST :::zhinﬂ Part of same Road
s PlITII:II'l Pune - 411017, PH- T276096431/ 32733 * e m F"II.II'"IE 411014 I Im R‘E"ﬂ-ﬂi“—'ﬁg Fart of same Remaining Part of
| praperty SAME propery
P POSSESSION NOTICE [Rule -8 (1)) POSSESSION NOTICE N | R Remining Portof
Shn. Darje Rakesh Somnath being the Authorised Officer of Pimpr Chinchwad (For immovable property) | . | a . : - Hmepropry |
Sahakari Bank Maryadit under Securitization and Reconstruction of Financial Assets Whereas the undersigned being the Authorized Officer of 2| 400400- Mr. SANJAY 30.09.2021 .33_5.5_2[:.33 "'-"U'tEElEIEI of Land wit Ehwammmﬂ in property baaring Vivek
and Enforcament of Security Interest Act, 2002 and in exercise of power and conferred Union Bank of India, Viman MNagar Branch under the EE'“' RAGHOBA 270,94,389.76 with Survey No. 861 {Pani), PLOT NO: Afadmessurng G0 HR)| -
!Jn'E‘. 13012) of said Act riw rule 3 of the Securily Interast {Enforcament) .Ruh?ﬁ. 2002 Securitization and Reconstruction of Financial Assels and MAFUSA KESARKAR further interest and cost :iluld B rﬂg“%rﬂ‘;ﬂg rlfjgé::w Tgﬁ'nhjir;msgﬁﬁﬂg:nﬂdﬂf
issued a demand nolice dated 01022022 wis 13(2) of the said Act, calling uponthe | | Enforcement of Security Intarest Act, 2002 and in exercise of I Talukz Dodamarg, Distt Sinchudurg t-;hrgngmhiranmant R
Borrowar Mis Kishor Transport Prop. Mrs. Awate Shaila Navnath Guarantors 1. . . { :
powers conferred under section 13(12) read with rule 3 of the kesarkar and Sanjay B Kesarkar, boundad by
Mr. Mundhe Nitin Dilip 2. Mr. Pawar Subhash Gangaram to repay the amount 5 : i 003 i i
mentioned in the said notice being debit balance of Cash Credit Rs S HRIERE Ly EERIRAL IS o e is LR QORI Holice PLOTA PLOTE
: . . ; | EAST| Property belonging to Plot B of the same
21,08,926.30/- plus Intarest accrued but not applied Rs. 9,83,179 /- plus other | | 92ted 10/01/2022 calling upon the Borrower Mis Laxmi Sales | Bttt sl
charges Rs. 42,303.50 Total Rs. 31,34,408,80/- {Rs. Thirty One Lakh Thirty Four | | Corporation, Prop. Mr. Ganesh Soniba Wadghule (Applicant) and T e B
Thousand Four Hundred Eight Paise Eighty Only) as on 01/02/2022 with future Mr. Somnath Dnyandec Aher (Co Applicant) to repay the amount Broperty
interast at the nnntrar.fualrala an the aforesald amnuntandirwldantqd BXpRNSES, mentionad in the notice being Rs. 40,14,693.70 (Rupees Forty Lakh 'SOUTH | Remaining Part of same PRIy Part of|
cost and charges etc. incurred thereon from 01/02/2022 onwards until the date of Fourteen Thousand Six Hundred Ninety Three and Seventy Paise | property S |
payment within 60 days from the date of said notice. _ _ Only) and interest thereon within 60 days from the date of receipt of NORTH | Road Remaining Part of
The bomower and the otfers mn_anzlnnad hg-.rmn above have failed o repay the said the gaid notice. 1l - o i . __samé pml:ﬂﬂ‘r ]
amount.and therefore the nofice is hereby given Lo the borrower and others mentioned | | 1o Borrnwar having failed to repay the amount, notice is hereby |2 400400 MiS Kesarkar Metal | 09.09,2021 02052022 | Equitable Morigage of property Survey No. B6/1(par) vilage | Vivek
sbawt I pesticlir. and (o he plilc. 'o-fitverdl Wk Ratle Baleah. chipali e iven to the Borrower and the public in general that the undersigned ot Industries| Partners: | g 54,66,910.28 with Bhedashi Khalcha Bazar, Tehsil: Doedamarg, Distt} g g
undersigned Officer had taken the symbolic possession of the property described g i p. g ¥ g : MAPUSA Mr. Shrikant Kesarkar funh;rilrmrﬂ and cost |Smmuﬂur~g Maharashira '
in schedule below on 051052022, in exercise of powers conferred on him under Ealﬁ tﬂTﬁEﬂ sirr:rlbﬂl;ﬂ Pﬂﬂsessl?n Dfdthﬁ nfﬂpﬁrijy dzﬁﬂ;ged herelﬂ | & Mr. Sanjay Kesarkar) |
section 13(4) of the said Act Riw Rule & of the said rules, elow In exercise of powers conferred on him under Sub section | e h.Vivek Bodhil Chief Manager &
The bormower and others mentioned above in particular and public in general are of section 13 of the Act read with Rule 8 of the Said Rules on mge::ﬁ; ¥ .u:.uﬂ'mnnd n:?ﬂm
hereby cautioned not to deal with the property described herein below in any manner 04/05/2022. | ; Punjab Mational Bank

whatever and the dealings with the said propery shall be subject to the charge of
Pimpri Chinchwad Sahakari Bank for Rs. 31,34,408.80/- (Rs. Thirty One Lakh
Thirty Four Thousand Four Hundred Eight Paise Eighty Only) as on 01/02/2022
with future interest at the contractual rate on the aforesaid amount and incidental
expense, cost and charges efc. incurred thereon from 0110212022 onwards until
the date of payment
DESCRIPTION OF THE PROPERTY (SCHEDULE-I)
Particulars of the Secured Asset's

All the piece and parcel of property bearing Gat No. 173 admeasuring area 00H 75R
hiaving s Akar (5 Rs 44 out of area 00H. 30R having its akar (4 Rs 41 Ps, kaying and
being situated at village Shelgaon. Tal Khed, Dist-Pune. within the Emits of Zilla
Parished, Taluka Pune, Panchayat Samitee Khed and Grampanchayal Shelgaon. The
said tatal plod bounded as follows:

Onor Towards East © By GalNo.172

DOnor Towards 2outh - By remaining land of Gat Mo, 269

Onor Towards West © By GatNo. 174

Onor Towards North @ By remaining land of Gat No.173
Date; 08/05/2022

Sd/-
Place: Pimpri, Pune Mr. Darje Rakesh Somnath
Authorised Officer

Pimpri Chinchwad Sahakari Bank Maryadit Pimpri

The Borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Union Bank of India, Viman
Nagar Branch for an amount of Rs. 40,14,693.70 (Rupees Forty
Lakh Fourteen Thousand Six Hundred Ninety Three and Seventy
Paise Only) as on 10/01/2022 and interest thereon.

Description of Inmovable Property

Residential Land and Building (G+1), measuring 1105 Sq.FL.,
(Construction measuring 900 Sq.FL), Vide Plot No. 33, S. No. 50,
Hizza Mo. 2 situated at Pathare Wasti, Opp. PMC Garden, Chandan
Magar, Kharadi, Taluka Pune 411014, Owned by Mr. Ganesh Sonba
Wadghule. Property Bounded: On the North by: Colony Road,
On the South by: 5. No. 50/1, On the East by: Plot No. 34, On the
West by: Plot No. 32

Date : 04/05/2022
Place : Viman Nagar

Authorised Officer,
Union Bank of India

= Pimpri Chinchwad Sahakari Bank Maryadit, Pimpri
g }‘J Head Office; "Shama Arcade”, S.Mo.111, Main Road, Kalewadi,

e Pimpri Pune - 411017, PH- 7276096431/32/33

== Pimpri Chinchwad Sahakari Bank Maryadit, Pimpri

}. Head Office: "Shama Arcade”™, 5.No.111, Main Road, Kalewadi,

_-..—.leprl Pune -411017. PH- T276096431/32/33

-rq..

POSSESSION NOTICE
WHERAS,

Shr, Darje Rakesh Somnalh beng the Authorised Officer of Pimpr Chanchiwad
Sahakari Bank Maryadit under Securitization and Reconstruction of Financial Assets
and Enforcament of Security Interast Act, 2002 and in exercise of power and conferrad
ufs 13(12) of said Act rw rule 3 of the Secunity Inierest (Enforcement] Rules, 2002
issued a damand notice dated  (4/02/2022 w's 13{2) of the said Act, calling upon the
Borrower Mis Kishor Transport Prop. Mrs. Awate Shaila Navnath Guarantors
1. Mr. Pawar Subhash Gangaram 2, Mr. Awata Mohan Sudam 3. Mr. Awata Nagesh
Mavnath o repay Term Loan Rs. 50,00,000{- plus Interest accrued but not applied
Rs. 25,76,670/- Total Rs. 75,76 670/- (Rs. Seventy Five Lakh Seventy Six
Thousand Six Hundred Seventy only) as on 01702/2022 with future interest at the
contractual rate on the aforesaid amount and incidental expenses, cost and
charges atc. incurred thereon from 01/02/2022 onwards until the date of paymeant
within 60 days from the date of said notice.
The baorrower and the athers mentioned hersin above have failed to repay the said
amaunt and therefors the nofics is hereby given 1o the barrower and others mantionad
above in particular and to the public in general Shri. Dare Rakesh Somnaththe
undersigned Officer had taken the symbolic possesszion of the property described
in schedule below on 05M0%2022, in exerce of powers confesred on him under
section 1314) of the said Act Riw Rule B of the said rules.
The bormower and others mentioned above in partcular and pablic in gensral are
hersby cautioned not to deal with the praperty described heraln below in any manner
whatever and the dealings with the said properly shall be subject to the charge of
Pimpri Chinchwad Sahakari Bank for Rs. 75,76 670/- (Rs. Seventy Five Lakh
Saventy Six Thousand Six Hundred Sevanty only) as on 01/02/2022 with future
interest at the contractual rate on the aforesaid amount and incidental expense,
cost and charges etc. incurred thereon from 01/0272022 onwards until the date of
paymeant.

DESCRIPTION OF THE PROPERTY(SCHEDULE-I)

Particulars of the Secured Assetls

&l the péece and parced of land with buiding at Gat.No.173 Admeasuring 00 H.30 F.
having its laying and bedng situated at village Shelgaon. Tal Khed, Dist-Pune. Within
the limés of Zilla Parished, Pune Taluka Panchayat samites Khed and Grampanchsayal
Shedgaon, The saxd total plot bounded as follows:

On o Towards East By GatNo.1T2

On or Towards South By ramaining land of Gat No. 173

Onor Towards Wist By GatMo.174

O or Towards Morth . Byremaining land of Gat Mo 173
Date: 08/05/2022 -

Place: Pimpri, Pune Mr. Darje Rakesh Somnath

Authorised Officer
Pimpri Chinchwad Sahakari Bank Maryadit Pimpri

financialexp.epapr.in

POSSESSION NOTICE
WHERAS,

Mr. Darje Rakesh Somnath being the Authorised Officer of Pimpr Chinchwad Sahakan
Bank Maryadit under Securitization and Reconstruclion of Financial Assels and
Enforcement of Securty Interest Act, 2002 and in exercise of power and conferred w's
13(12) of said Act riw rube 3 of the Security Inarest (Enforcamant) Rules, 2002 issued a
dermand notice dated 010272022 ws13(12) of the said Act, calling upon the Borrower
M/'S RENUKA ENTERPRISES Prop. Mr. Zarekar Kiran Prakash, Guarantors 1, Mr.
Mundhe Nitin Dilip 2. Mr. Awate Nagesh Navnath to repay the amount mentioned
in the said notice being debit balance of Term Loan Rs. 2,25,00,000/- plus Interest
accrued but not applied RBs. 1,27,28,405/- Total Rs. 3,52,28,40%- (Rs. Three Crore
Fifty Two Lakh Twenty Eight Thousand Four Hundred Five Only) as on
01/02/2022 with future interest at the contractual rate on the aforesaid amount
and incidental expenses, cost and charges etc. incurred thereon from 010022022
onwards unfil the date of payment within 60 days from the date of said notice.
The borrower and the others mentioned herein above have failed to repay the said
amaunt and therefora the notice is haraby given to the barower and others mentionad
above in parbicular and fo the public in general. Mr. Darje Rakesh Somnath the
undersigned Officer had taken the symbaolic possession of the property described in
schedule below on DSAIS2022, in exercize of powers confemred on him under section
13(4) of the said Act Riw Rule B of the sasd nules,
The borrower and others mentioned above in paricular and public in general are
hereby cautioned not to deal with the property described herein below in amy manner
whatever and the dealings with the said property shall be subject to the charge of
Pimpri Chinchwad Sahakari Bank for Rs. 3,52, 28,405/- (Rs. Three Crore Fifty Two
Lakh Twenty Eight Thousand Four Hundred Five Only) as on 01/02/2022 with
future interest at the contractual rate on the aforesaid amount and incidental
expense, cost and charges etc, incurred therean from 01/02/2022 onwards until
the date of payment.

DESCRIPTION OF THE PROPERTY (SCHEDULE-I}

Particulars of the Secured Asselis

All the piece and parcel of land with building at Gat.Ne. 173 Admeasuring 00 H30 R
hawving its laying and baing situatad at village Shelgaon. Tal Khed, Dist-Pune. Within
the limits of Zilla Parished Taluka Panchayat Samitee Khed and Grampanchayat
Shelgaon & the said total plat baundad as follows:

Onor Towards East By GatMo 172
OnorTowards South By remaining kand of GatNo.173
OnorTowardsWest By GatNo.174
CnorTowardsMorth -Byremaining land of Gat o, 173
Date: 08/05/2022
Place: Pimpri, Puna Sd/-
Mr. Darje Rakesh Somnath
Authorised Officer

Pimpri Chinchwad Sahakari Bank Maryadit Pimpri

shall be final if any question of interpretation arizes.

Pune East Zone : "Janamangal Building', 2™ Floor, & No 7 A2, 7;"
Opp. Kirdoskar Pneumatics Co Lid.. Hadapsar Industrial Estate,
Hadapsar, Pune 411 013, Ph. : 020-24514006/ 24514068, Azadl
Email : cmmare per@mahabank.co.in Amrit Mahntsav

DEMAND NOTICE

[(Under Section 13(2) of the Securitisation & Reconstruction of Financial Assets and Enforcement of
Security Interest Act. 2002 (SARFAESI| ACT) read with Rule 3({1) of the Security Interest (Enforcement) Rule, 2002)]

The accounis of the following Barrowers with Bank of Maharashtra having been classified as NPA | the Bank has issued notices under 5.13(2) of
the SARFAES] Act on the date mentioned below. In view of the non service of the nofice on the last known address of below mentioned
Borrowers/Guarantors this public notice is being published for information of all concarned. The below mantioned Borrowers/Guarantors are callad
upon to pay to Bank of Maharashtra within 80 days from the date of publication of this Motice the amounts indicated below dus on the dates together
with future interest at contractual rates, till the date of payment, under the loanfand other agreements and documents executed by the concemed
parsons. As security for the Borrowers' obligation under the said agreements and documants, the respeactive assets shown against the names have
been charged to Bank of Maharashtra. If the concemed Borrowers/Guarantors shall fail to make payment to Bank of Maharashtra as aforesaid,
then the Bank of Maharashtra shall be entitted to proceed against the above secured aszsets under Seclion 13(4) of the Act and the applicable
Rulas entirely at the risks of the concermed Borrowears/Guarantors as o the costs and consequances. Interms of provisions of SARFAESI ACT, the
Concamed Bormowers/Euarantors are prohibited from transferring  the above said assets,in any manner, whether by way of sale, lease or otherwise
without the prior written consent of Bank of Maharashtra. Any contravention of the said provisions will render the concemed persons liable for
punishmeant and for panalty in accordance with the SARFAESI Act. The Borrowar's altantion is invitad to the provisions of sub-section B of Sac 13 of
the Act, in respect of ime availlable, to redeem the secured assats, This notice is also being published in vernacular language. The English version

g, Outstanding Amount
M. Branch / Name & Address of Borrower / Guarantor Demand Natice Date
Date of NFA

1 |Branch: Haiegann

Malegaon Bk, Tal. Baramati, Dist. Pune 413115.

1) Mr. Nikhil Sunil Mane, Fartner of M's. Tulja Enterprises, Ri'o. Amarsingh
Colony, At & Post Malegaon, Tal. Baramati, Dist. Pune 413115, 2) Mr. Nikhil
Mansingh Holkar, Partner of M/s. Tulja Enterprises Rfo. Sadobachiwadi, Tal,
Baramati, Dist. Pune 412106, 3) Mr. Vikrant Subhash Nalawade, A1 & Post

Rs. 39.15.584.00 (Rupees Thirty MNine Lakh Fifteen
Thouzand five Hundred Eighty Four only) plus unapplied
interast thereon Rs. 8,69.146.00 @ B85 % p.a. we.f
21112021
_Demand Notice : 20/11/2021
NPA : 30/09/2021

Tal. Baramati, Dist. Pune, admeasuring area 3240.05q. mtrs.

Description of Property : NA Plot of GaTI':-Ic:. 45/Plot/1 along with Electric fabrication workshop shed located at Village—Sadobachiwadi,

2 -Era nch : Wagholi

412307

1) Mr. Kailash Eameshwarlal Chand, Flat No. 108, Survey No. 1254 2B,
Gokul Dham, Opposite Shiv Lawns, Manjari Budruk, Taluka Haveli, Dist, Puna-

Rs. 43,81.627.56 | Rupees Forty Three Lakhs Eighty
One Thousand Six hundred  Twenty Seven and Pasie
Fifty Six Dﬁl',-'} plus interast @7.30 % p.a. we. |r DB/O4/2022

‘Demand Notice : 08/04/2022
NPA : 26/02/2021

e ——

Wagholi, Tal. Hawveli, Dist. Pune-412207.

Description of Property : Equitable MGI'I-Q_EQE Flat No. 204, 2nd Floor, B Wing, Mayuri Anand, situated at Gat No. 730 Old Gat No. 731

3 | Branch : Daund

Daund, Dist. Puna-413801

1) Mr. Vikas Vijay Jagdale (Borrower), 2) Mrs. Madhubala Vijay Jagdale
(Co-Borrower), 3) Mr. Vijay Dnyandeo Jagdale (Guarantor), 1), 2), 3) Resi
at : Village Gopahwadi, Plot Mo, 11 & Plot Mo. 12, 5. No. 23hM (Old 168) Tal.

Rs. 1,78,807/- (Rupees One Lakh Seventy Eight
Thousand Mine Hundred Seven Only) plus applicable
interest thereon w.e.f, 210022022
Demand Motice ; 22/02/2022
NPA : 04/05/2021

construction thereon,

T:r‘a_s:riptlnn of Property : All the pieces and parcals of property sltuatad within the R_éﬁstr:almn district Pune, sub Registration District and
Taluka Daund situated within the local limit of Sub registrar Daund and within the limit of Grampanchayal and revenue village Gopalwadi
bearing, 5. No. 2/3/B/1 Plot Mo 11 admeasuring 99.98 3q. mir. and plot no 12 total are 49.98 Sq. mir. Total Area 149,94 Sq Mir, and

4 | Branch : Daund

Daund, Dist.- Pune-413801

1) Mr. Vikas Vijay Jagdale (Borrower ), 2) Mr. Vijay Dnyandeo Jagdale (Co-
Borrower) 3) Mrs. Nanda Vijay Jagdale(Guarantor), 1), 2), 3) Resi at :
{ Village Gopalwadi, Plot No. 11 & Plot Mo. 12, 5. No. 2/3/bM1 (Old 168) Tal-

Hs. 13,34.255 /- (Rupees Thirteen Lakh Thirty Four
Thousand Two Hundred Fifty Five Only) plus applicable
interest thereon w.e.f. 2200212022
Demand Motice ; 22/0272022
NPA : 0470572021

l:t}nstru-:tlm'l thareon

Dat& 0B/OS/2022
FPlace : Pune

Description of Property : All lheﬁeces and parcels of property situated within the Registration district Pune, sﬂﬁﬁé-_gistratiﬂn District and
Taluka Daund situated within the local limit of Sub registrar Daund and within the limit of Grampanchayat and revenue village Gopalwadi
bearing, 5. No. 2/%B/1 Flot No 11 admeasuring 89.96 S5q. mir. and plot no 12 total are 49.98 Sq. mir. Total Area 149.94 Sg Mir. and

Chief Manager (ARC) & Authorizsed Officer
Bank of Maharashtra

Pune
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DHAVALPRATAPSINH MOHITEPATIL AGRO INDUSTRIES LIMITED
{in Liguidation) (UNDER, IBC, 2016}

(& company under Bquidation process vide Hon'ble NCLT onder dated 29th July, 20271 (Order
downloaded from nolLgevin on 16.08.2021) Ofice of the Ligusdator o M's Bipin & Ca [ Chartersd
Accountam), 302 Centre point, R © Dult Bd. Akapur, Vadodara Gujaral — 320007 Emad 1D @
cifpdnavalprafapi pmad oo Gontact: 2427341134
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